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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 3269 OF 2016
(Arising out of SLP (C) No. 17614/2013

REG STRAR OF CO- OPERATI VE SCOCI ETI ES & ANR APPELLANTS
VERSUS
T. K. KUNH RAMAN & ORS. RESPONDENTS
W TH

ClVIL APPEAL NO. 3270 CF 2016
(Arising out of SLP (C) No. 17632/2013

W TH
ClVIL APPEAL NO 3271 OF 2016
(Arising out of SLP (C) No. 17807/2013

JUDGMENT

1 Leave granted.

2. Al'l these appeals have arisen fromthe judgnment dated

25.03. 2013 of the High Court in Wit Appeal Nos. 1807 of 2012

and 1856 of 2012. Those appeal s arise out of an interimorder
dated 5th Cctober, 2012 in I.A No. 13197/2012 in WP. (C No.
16564/ 2012.

3. In the nature of the order we propose to pass in these
cases, it is not necessary to go into the factual aspects of
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t he cases. Suffice only to menti on t hat t he core
i ssue
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pertains to the enrol | nent/ expul si on of nmenber s
in a

Coopeati ve Society.

1
-2 -
4. It is seen t hat on 09. 05. 2013, this Court passed an

interimorder to maintain status quo as it existed on that
dat e. Si nce the writ petition itself is to be finally

deci ded by the Hi gh Court, we dispose of these appeals with a



direction to the H gh Court to dispose of the wit petition

(O No. 16564 of 2012 expedi tiously and preferably within six
nont hs from t oday.

5. The interimorder dated 09.05.2013 will continue till the

di sposal of the wit petition.

6. Needl ess to say that the wit petitin will be heard and

deci ded uni nfluenced by any of the observations nade either in

the i nmpugned judgnment or in the order passed by the |earned

Si ngl e Judge.

[ KURI AN JOSEPH]

.................... J.
[ ROHI NTON FALI NARI MAN|

NEW DELH :

MARCH 31, 2016
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| TEM NO. 8 COURT NO. 10 SECTI ON XI A

SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 17614/2013
(Arising out of inpugned final judgnent and order dated 25/03/2013
in WA No. 1807/2012 passed by the High Court of Kerala at

Er nakul am

REG STRAR OF CO OPERATI VE SCCI ETI ES &ANR Petitioner(s)
VERSUS

T. K. KUNH RAMAN & ORS. Respondent ( s)

(with office report)

W TH

SLP(C) No. 17632/2013

(Wth InterimRelief and Ofice Report)

SLP(C) No. 17807/2013
(Wth InterimRelief and Ofice Report)

Date : 31/03/2016 These petitions were called on for hearing today.

CORAM :

HON BLE MR. JUSTI CE KURI AN JCSEPH

HON BLE MR JUSTI CE ROH NTON FALI NARI MAN
For Petitioner(s) M. Ramesh Babu M R, Adv.

M. Haris Beeran, Adv.
M. Mishtaw Salim Adv.



M . Radha Shyam Jena, Adv.
M. Marsook Bafaki, Adv.
M. N khil Coel, Adv.

For Respondent (s) M. G Prakash, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
The appeal s are di sposed of in terns of
non-reportabl e Judgnent.
Al'l pending application(s) shall stand di sposed of.

(Raj ni  Mukhi) (Renu Di wan)
SR P.A COURT MASTER
(Si gned non-reportabl e Judgrment is placed on the file)

si gned



